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and the same, and they relate
news of Dalai Lama’s arrival
given in Peking much before
made known in New Delhi.
hon. Minister to say anything?
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Shri Vajpayee (Balrampur) rose—

Mr. Speaker: I am not going to
allow him to speak. With respect to
these matters, it is only when I have
got some doubt that I will allow any
explanation. I have looked into the
newspapers. We are at the prelimi-

motion they are entitiad to dn so. The
hon, Minister.

The Minister of Home Affairs (Bhrl
G. B. Pant): I submit that regafdless

fully that it must, except in
extraordinary circumstances, be relat-
ed to some domestic affairs. When
diplomatic relations are involved or
when delicate matters of other type
are soughit to be somefiow dragged
into the discussion of the subject, it
would be risky to accept an adjourn-
ment motion even if it were other-
wise, on the face of it, admissible
under the rules. But, ag it is, these
motions do not seem to me at all ad-
missible.

So far as Shri Hem Barua's motion
is concerned, he has referred to
Panchshee! and to something that the
Prime Minister said in the course of
his press conference. He has also
referred to some message that was
published in Peking. I am not in
touch with Peking and do not exactly
know what has happened there. But
I cannot say what sources of informa-



1 Papers lovd on
%a3 the Table
Shri Vajpayee: What was the
statement® 1 want to know about
the loakage of the news He has made
some reference to it, within the
frantier or outside the frontier

Mr, Speaker: No, no 1 am not allow-
ing anything more on this

——

1204 hrs.
PAPERS LAID ON THE TABLE

NorwricaTion unper Pusuic Emrroy-
MENT (REQUIREMENT A8 70 Rism-
ENcE) AcT

The Minister of State In the Minis-
try of Home Aftairs (Shri Datar) 1
beg to lay on the Table a copy of
Notification No GSR 323 dated the
21st March 1950 1ssued under sub-
section (2) of Section 1 of the Pub-
lic Employment (Requirement as to
Residence) Act, 1957 [Placed
Library. See No LT-1337/88}

Rures maoz unoes Pusuie EmpLoy-
MENT (REQUIREMENT As TO RESmEINCE)
Act

Shri Datar. 1 beg to lay on the Tablc
under Section 4 of the Public Employ-
ment (Requirement as to Residence)
Act, 1957 a copy of each of the follow-
ing rules

(1) The Andhra Pradesh Public
Employment (Requirement as
to Resdence) Rules, 195,
published in Notficauon No
GSR 324 dated the 2Ist
March, 1059

(ii) The Himachal Pradesh, Mani-
pur and Trnipurs Public Em
ployment ( t as fo
Residence) Rules, 1859, pub-
fished in Notification No
GSR. 325  dated the 2lst
March, 1039 [Placed
Library Ses No. LT-1338/59)

CHAITRA 17, 1881 (SAKA)

Estimates 10364
Commuttee
AMENDMENT T0 CUBTOMS ARD CENTRAL
Excisx Duries Rerunp (Fixsn Rarss)

RouLzs

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Cen-
tral Excises and Salt Act, 1944, a copy
of Notification No GSR 328 dated
the 21st March, 1858, making certain
further amendment to the Customs
and Central Excise Duties Refund
(Fixed Rates) Rules, 1958 [Placed
tn Labrary, See No. LT-1838/59]

NoTiricaTioNs UNDER Sea Customs
Act

Shri B. R Bhagat: I betg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs .Act,
1878 a copy of each of the following
Notifications —

1) GSR No 329 dated the 2ist
March 1959

(1) GSR No 330 dated the 2lst
March, 1959 contaimning the
Customs Duties Drawback

(Diamonds)  Rules, 1958
{Placed mm Labrary, See No
LT-1340/59]

1206 hrs

ESTIMATES COMMITTEE
MiNuTEs or MEETINGS

Shri Thirumsla Rsoe (Kakinada)
1 beg to lay on the Table a c )y of
the Minutes of the sittings of Esti-
mates Commuittee relating to the
Thirty-sixth, Thirty-gseventh, Forty-
fourth and Forty-fifth Reports on the
Minmstry of Health





